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DQA . 1“0&1694/94
COA  Noe1695/94
& DR No,.1697/94

New Delhi, the 4th May, 1995

Hon'ble Shri JePeSharma, Member (J)
Hon'ble Shri BeKeSingh , Member (R)

DeAoe N, 1694

Shri Mghan Lal

working as Ssusrman

in the Central Road Rgssarch Institute
Maharani Bagh Staff Quarters, CeReRels,
Maharani Bagh,

New Delhi,

DA, Np, 1695

Jille Ram

working as Helper 'A‘!

in the Central Road Research Instituts,
Maharani Bagh Staff Quarters, CRRI,
Maharani Bagh,Neu Delhi,

Shri Shahbuddin Khan

working asCarpenter

in the Central Road Research Institute,
Maharani Bagh Staff Quarters, CRRI

Maharani Bagh, New Delhi Applicants
(By Shri KeNeBahuguna, ﬁdvocati)

Versus

Council of Scientific & Industrial

Research TANUSANDHAN H WAN?, -
Rafi Marg,

New Oelhi- 110 001 through

its Jyint Secretary (Admn,)

Director

Central Road Research Institute,
Pels CRRI,New Delhi- 110 020. Respondents in

‘ \ all the aforeszid
(By Shri V.Ke.Rao, Advocate) 13 DeRsg 4

{




JUDGEMENT (ORAL)

Hdnible JePeSharma, Member (3) _ | 5‘C§31
" ' L/

All the applicants referred to above have
filed separatevapplication.under section 19 af‘tha
neTeRct, 1985,

In O.A, No;‘1694/94, the applicant Mohan Lal
alleged that he was appointed as Safaiwala u.,e.fe

1241981 as a workcharged employse in the then existing

pay scals of Rs, 196.232/-, Hguever, the workcharged

employees wers considered for reqularisation and in thse
case of the applicant, a trade test was conducted vide
letter dated ﬂJgust 11, 1992 and also cénsidered
educational qualification attained'by such appointes

upto 12,1,1994, Since the applicant Fohsn Lal lacking the
necessary required prescribed educa£i0n61 qualification,
his case was referred to the Go\e§nmant Body, CedeleRe

by the impugned order dafed‘éth August, 1994 but the
applicant has not been regularised, so he filed this
application on 23rd August, 1994 praying for the reliefs
that the respondents be directed to regularise the'servicas
of the applicant as Safaiualaf/Sewerman and that the respone
dents ba_directéd not to terminate the services of the

applicant,

-

Shri Jille Ram, the applicamt in O.R, No, 1655/94,

alleged that he was appointed &s uorkcharged empioyee on

22.3,1982 and continues to work as Cledner/Helper.and

. ¥
sinhce he has not been requlsrised and a similar ordar

AT L
-

of dated 8th August, 1994 regarding his regulariségigh
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has been issued by Controller of Administration

which hasAalso been issued in the ;ésa of lghah Lal(ﬁdpré)f‘
Siﬁca he has ﬁot besn conveyed any result of regularisﬁtian,
he-filed the presént applibation in August, 1994 prgying b‘r
for almost all the similar reliefs as has besen prayed f
for by Shri Mghan Lal (supra)é |

Shri Shahabuddin, applicant in Oche No. 1697/94,
was alsc appointed to Ehepost of Carpenter on 1461981
as a uorkehargad amployée and has been continuing on that

posty He has also been issued a similar letter dated 8th

August, 1994 by theController of Administration for intimd-
ting his educatinnalqualificgtionj Shri Shahbuddin
has also not been conveyed any information about the
ragularisétion on the said posts
Respondents in all theoriginal applicatidns have
filed the reply contesting the relief prayed for by the
applicants but they have taken a similar stand in all
these cases that the applicantido not fulfil the qualificae
. ~
tions required for appointment to the post of Cleaaner/Helper/
Sueegper/Sewerman, It is said that minimum educational
dualification 8th pass is required uwhile in the case of
Mohan Lal he is only 4th standard passed; in the case of
Jille“Ram he is only 7th standard passed and in thecase of
qualificat ion essential is

Shahabuddin,éduca.tjgmlﬁth stznderd pas-ed but he is oniy

Sth standard passed andholds @ nationaj certificate of

carpentarye. The respondants, ﬁherafore,'opposed the
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" regularisation of the!applicants on the ground that”
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according to the recruitment rules, the prescribed

gduca tional qualification are lacking in all the three y

‘aforesaid applicants and as such theGoverning Body has
décid;d not to regularise.tﬁem on a Group 'O pcst;

‘Ue have heard the learned counsel Shri KeNoBahuguma
at considerable lsngth and‘perusad the record, Sﬁri VeKeRao,
howaver, prayed for sometime to gst instructions from the

depariment but in the marnner we are dispossing ef the
o ,

N

A matter, we find that futher instructions ars not required
in this &ase from the despartmentjfrespondentse
The recruitment rules are to be obsarved strictly

in thelettsr of spirite. If there are any administrative

instructions that too have to'beobserved, But when ths

applicants have been given appointment to a post, though
may ks on workcharged basis’but they wsre made to discharge
function for the post to which they have been appointed

and they are doing job reguired since last more than 14 years
A

or so, it is within the realm of adminis:ration to consider
such persons for regularisation after giving relaxation

in suitable cases depending upon tneir efficiency and

-

manner they have conducted themselves in &ll these years

on the job requirement desired by the resspondents,
We, therefore, do not express any opinion on
merit in this case, We have put strzight query tg ths
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learned counsel for the applicant Shri Bahuguna who stated

that the applicants shall be satisfied if therespondé:nfs?
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as 808. ?eracru1tment rules or administrative instructions

. that the rcspondents may consider again @1l these applicants
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consider the case of the applicant after considering some

relaxation with regard to educationaikqualification as well

£

has inherent bouer in itself to relax the rulss in

suitabls and deserving cases. If the respondents come to

a positive cﬁqplusioh that the applicants havé baeq’
discharging their duties as said above satisfactorily

=nd efficisntly then themexperience-they héve gained

in all these years may dutugighthbeducatibnai qualifications

5

prescribed for the jobe

In view of the above facts and circumstarces,

we dispose of all these application uiththagbs.:gatlon' 1

by the

and if being fit-they may be ggnsidered for giving felgxation[k
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deerning Body on the basis of their performance and -
work and dutizs since their appoint as workcharged
employee with the res ondentse This will, houwever,

require that they should pass the trade test as is

required for the trade of carpenter or other trade, if
any. of them do not make mark in the trade test, then
cven relaxation of educational qualific tion will not
give any claim for regular appointment or regularisation
to a group 'B' post, Cost on parties.

A copy of this order be kept in the filaes of all

the aforesaid OB o .
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